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on strike there. Patients are suffering. The 
Health Minister has conceded the de- 
mands... 

THE DEPUTY CHAIRMAN: I have 
called only Shri Shanti Tyagi on his special 
mention. 

 
(Interruptions) 

No, I am not allowing anybody else. 
Whoever speaks without my permission will 
not go on record. 

SHRI S. S. AHLUWALIA (Bihar): * 

DR. ABRAR AHMED KHAN (Rajas- 
than):  

SHRI   V. NARAYANASAMY:  

THE DEPUTY CHAIRMAN: No, 
please sit down. Nothing is going on re- 
cord. There is no point in your speaking 
when it is not going on record. Anybody 
speaking without my permission will not 
go on record. 

 
SHRI   SHABBIR   AHMAD SALARIA 

(Jammu & Kashmir):  

Increasing atrocities on women particularly 
of Scheduled Castes/Scheduled Tribes and 
Minority  Community  with  particular  re- 

ference to Gairaula incident. 

 
SHRI VITHALARAO MADHAVRAO 

JADHAV  Maharashtra): Madam.... 
(Interruptions)... 

*Not recorded. 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): Madam, this is an 
important   subject... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please 
take your seats. Don't you know that he 
has already started speaking? He is a 
Member of this House and I have identi- 
fied him and he is speaking on a subject. 
Why don't you have the courtesy to allow 
him to speak?... (Interruptions)... 
Please take your seats. Please let him 
speak... (Interruptions)... 

SHRI SHABBIR AHMAD SALARIA: I 
have given notice of a Calling Attention 
Motion on this subject (Interruptions)... 

THE DEPUTY CHAIRMAN: If you 
have given notice, the Chairman will look 
into  it. Please  sit down(Interruptions)... 

 



205 Special [8 AUG. 1990] Mentions 206 
 

SHRI N. K. P. SALVE (Maharashtra): 
Madam, in today's List of Business, before 
the legislative business, if at all, is taken 
up, quite a few items have been mentioned. 
There is, after the Special Mentions, the 
continuation of the Short -Duration Discus- 
sion which was initiated by our esteemed 
Atal Bihari Vajpayeeji, and then there is 
"Clarifications on the Statement" made by 
the Prime Minister yesterday. Then there 
are two statements to be made by Mr. 
I. K. Gujral. Madam, Is it possible... 
(Interruptions')... 

SOME HON. MEMBERS: There is one 
more statement... (Interruptions)... 

THE DEPUTY CHAIRMAN: Yes, there 
is one more. 

SHRI N. K. P. SALVE- Madam, can 
we have, is it possible to have, some rea- 

sonable idea of the schedule so  that we 
can know how much time you are likely 
to allow for the Special Mentions, how 
much time you are likely to allow for 
the Short-Duration Discusson and when 
we can expect the Prime Minister to come? 
Whan do we expect the Prime Minister 
to come, Madam ? 

THE DEPUTY CHAIRMAN  Mr. Salve, 
I would try to seek the indulgalnce of 
the Members who are participating in 
every debate or Special Mentions. I would 
like to finish it at about one o'clock and 
then I want to start the discussion on the 
price-rise and I would request that the 
Members should not speak on all because 
already there are too many people who 
have spoken and there are certain parties 
who have not participated and we should 
give them time. If you want the Prime 
Minister to speak early, then we can skip 
the lunch  hour. 

SHRI N. K. P. SALVE: No. no. This 
discussion must be over. Do we expect 
the Prime Minister to come around 4. 30 
P. M. ? 

THE DEPUTY CHAIRMAN: It de- 
pends... (Interruptions) On every statement 
I get 30-35 names It is for you to decide 
how to... 

SHRI N. K. P. SALVE: Those names 
cannot be curtailed. It is a very impor- 
tant statement. 

THE DEPUTY CHAIRMAN: Accord- 
ing to the rules. (Interruptions) Just a 
minute. 

According to the rules, explanation or 
clarification on a statement should be 
restricted to one Member from one party. 
Now, as your party is a large party in 
this House, I can allow two or three. But 
if 26 names come to me, I do not know if 
the Prime Minister might speak at II 
o'clock in  the  night—36  now. 

SHRI N. K. P. SALVE: I do not know 
the rule. 

THE LEADER OF THE HOUSE (SHRI 
M. S. GURUPADASWAMY): Madam, 

 

SHRI N. K. P. SALVE: Madam, I crave 
your   indulgence. (Interruptions)... 
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may I make a submission? He has raised 
a very important matter about which we 
are all concerned. You have allowed a 
Short Duration Discussion on prise situa- 
tion. A Calling Attention motion has been 
there. There are rules restricting the time 
for such motions. We have not been follow- 
ing these for a long time. It is necessary 
to observe certain discipline and each, party 
should get an opportunity. But there has 
10 be a restriction on speeches. In this 
particular matter, Madam, we would like 
to conclude the debate by 3 o' clock on 
price situation—and my colleague will 
reply at 3 o' clock on the price rise, and 
later on at 4 o' clock the Prime Minister 
will make a statement. 

SHRI N. K. P. SALVE- Suspension of 
lunch and sitting beyond the time men- 
tioned in the Bulletin, is something to 
which we are just not agreeable. Subject 
to that, it is our right to go for our food 
and it is our right to go home in good 
time and   rest a little after all the strenuous 
day. For an old man like me is   very 
necessary. My leaders of course can take 
very  much more  than  I  can take. 

THE DEPUTY CHAIRMAN: Mr. Salve, 
whether you are old or young, that is a 
very  disputed matter, (Interruptions) 

SHRI N. K. P. SALVE: I am grateful 
for your magnanimity. Madam One thing 
1 want to submit, Madam. I implore of 
you   on  the  Mandal   Commission, which 
is a very important matter, not to curtail 
the list—No. 1—because, Madam, this is 
something which is politically or otherwise 
a matter for people who arc committed 
to what has been mentioned there, a ques- 
tion of life and death as it were. So if the 
consensus of the House is to allow a large 
number of persons, allow that to happen. 

THE DEPUTY CHAIRMAN: That is 
true. But we cannot have the cake and eat 
it  also. 

SHRI N. K. P. SALVE: That is true. 
That is the difficulty with both of us, 
Madam. We want to eat and have it also. 
I want to submit. Madam, what we should 
do. We know what the Finance Minister 
h going to reply ultimately. He is just 
going  to  reject  our  arguments. If he  is 

able to finish the matter by 4 o' clock, 
then we may take up the statement by 
the Prime Minister at 4 o` clock. This is 
my respectful submission, because we are 
not willing to sit beyond five. 

THE DEPUTY CHAIRMAN: I have 
no objection, Mr. Salve. We can have it. 
But 42 names I can never allow, because 
I am quite sure that there is going to be 
a full-fledged discussion on this. It is only 
a statement. Two or three people from 
your party and one from each other... 

SHRI N. K. P. SALVE: Hew  will 
you   choose. Madam? 

THE DEPUTY CHAIRMAN- I won't 
choose. I will leave it to you. I would 
suggst. Mr. Salve, that the leaders of 
parties or whoever they want to desig- 
nate.... {Interruptions) 

I think we are wasting too much 
time on the formalities. 

 
these are clarifications. 

SHRI M. M. JACOB (Kerala): 
During lunch time if you want to in- 
vite Government representative; to 
sort out.  (Interrupt ions)  

THE DEPUTY CHAIRMAN: Dur- 
ing lunch time we will discuss it and 
I will request Members. (Interrup- 
tions) We are going to have a discus- 
sion. Mr. Ratnakar Pandey. 
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SHRI N. K. P. SALVE: It can be 
a Short Duration Discussion. 

THE LEADER OF THE HOUSE 
(SHRI M. S. GURUFADASWAMY): 
Madam, I am in the hands of the 
House and you decide. If the    House 
wants  a  discussion   on  this     issue, I 
have no objection at ail. But I would 
like to  say that you fix  up the time 
and date and that there should be no 
clarifications  on  it  today. 

SHRI N. K. P. SALVE: Madam, 
what we do is that we will confine 
ourselves to one or two Members only. 
Only the Leaders. 

SHRI M. S. GURUFADASWAMY. 
You cannot have both. 

SHRI    N. K. P. SALVE: We    are 
withdrawing      30    or    40     speakers 
Madam, you   yourself   said   that   you 
would allow one or two. Allow one or, 
two. The rest of them need not speak. 

SHRI M. S. GURUPADASWAMY: I 
have no objection. Let us have clari- 
fications. I go by your view that the 
clarifications should be confined to 
the minimum number of Members 
from  each  party. But  there  can't  be 

30  or 40 people seeking clarifications 
from your party. 

SHRI A. G. KULKARNI (Maha- 
rashtra): Madam, on a point of order. 
(Interruptions) 

THE DEPUTY CHAIRMAN: I am 
not starting a debate on it. Anybody 
who wants to discuss can come and 
discuss with me and talk to me during 
the lunch hour. (Interruptions) Mr 
Jadhav, please  take  your seat. 

SHRI A. G. KULKARNI: Are we 
not   Members   from   our  parly? 

THE DEPUTY CHAIRMAN; You 
decide. You speak to your Leader. I 
have no objection. (interruptions) 
Mr. Ahluwalia, do you want me to 
read out the rules? 

SHRI S, S. AHLITWALIA: What 
about the convention, of the House? 1 
want to know that. 

THE DEPUTY CHAIRMAN. There 
are rules. Sit down. There is no con- 
vention to interrupt. I have asked Mr. 
Ratnakar Pandey to speak. We cannot 
take more time of the House on ep- 
proval and discussions. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Why are you not allowing 
me? 

THE DEPUTY CHAIRMAN: I am 
allowing the) Special Mention which 
is listed before me. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: You allow me just half a 
minute. 

THE DEPUTY CHAIRMAN: Your 
name is not listed with me in the 
Special Mentions. ((Interruvtions) I 
am dealing with Special Mentions. 
Don't  argue. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I would like to submit only 
for half a minute on the Mandal Com- 
mission Report. My submission is that 
it is convension  of the House that. 

SHRI VITHALRAO MADHAVRAO
JADHAV: We can have discussion on
it. It is  a very- important matter. 
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THE DEPUTY CHAIRMAN: No, 
there is no right. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Let me complete my sub- 
mission. If it is not so, then you allow 
a full-fledged discussion so that all 
the Members can speak. 

THE DEPUTY CHAIRMAN: You 
did not hear what the leader of the 
House said. You did not agree to that. 
He offered to have a full-fledged dis- 
cussion. 

SHRI VITHALRAO MADHAVRA'O 
JADHAV; Madam, the report of the 
Mandal Commission is very important. 
It is the concern of all the people of 
this country. 

THE DEPUTY CHAIRMAN. Mr. 
Jadhav, you decide between you and 
Mr. Salve and then come and tell me 
what you want. I will do it accord- 
ingly. 

SHRI SHABBIR AHMAD SALA- 
RIA: Madam, according to the rules, I 
am entitled to seek a clarification. 

THE DEPUTY CHAIRMAN. I am 
not allowing anything. Under the 
rules, I am not allowing you to speak. 
Please take your seat. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I want to make a submis- 
sion ___  

THE DEPUTY CHAIRMAN: No sub- 
mission. You discuss it with Mr. Salve 
and then come to me in  the lunch 
hour. Now sit down and let him 
speak. 

SHRI VITHALRAO    MADHAVRAO 
JADHAV: You take the decision. 

THE DEPUTY CHAIRMAN: Okay.. 
I take the decision. Now let him speak. 
don't curtail his right to speak. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I am not. I will be the last 
person to do like that. 

THE DEPUTY CHAIRMAN: Don't 
argue unnecessarily. Let him speak. 
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SHRIMATI JAYANTHI NATA- 
RAJAN (Tamil Nadu): Madam, we 
want to associate ourselves with this. 
(Interruptions) 

THE DEPUTY CHAIRMAN: Every- 
body has had his say. (Interruptions) 
The whole House is concerned over 
this issue. (Interruptions) 

SHRI M. M. JACOB: Madam, all 
the lady Members as well as the other 
Members   are   agitated   over  this. We 

have given notice for a discussion on 
this subject the atrocities against wo- 
men. Kindly consider it and see whe- 
ther it can be permitted without 
further delay. 

THE DEPUTY CHAIRMAN: We 
will try our level best to have a dis- 
cussion  on it. (Interruptions) 

 

SHRIMATI JAYANTHI NATARA- 
JAN; Why are the Members from the 
other side silent on this? I would like 
to know whether they associate them- 
selves with the dernand for a C. B. I. 
enquiry? 

(Interruptions) 

THE DEPUTY CHAIRMAN. Now, 
Shri Thomas Kuthiravattorn please. 

(Interruptions) 

SHRI THOMAS KUTHIRA7AT- 
TOM (Kerala): I am grateful to you 
for giving me this opportunity to 
make a Special Mention on the Gaj- 
raula incident. (Interruptions) I had 
the privilege of addressing this august 
 Hosue on March 29, 1990, when I men- 
tioned about the atrocities on minori- 
ties, especially on Christians, in vari- 
ous parts of U. P. (Interruptions) It is 
indeed sad that the dastardly act of 
robbery, molestation and rape was 
committed on nuns who have commit- 
ted their life for the welfare of the 
mankind. (Interruptions) 

SHRIMATI       JAYANTHI       NATA- 
RAJAN: Madam, why  don't  they  as- 
sociate themselves with us on the da- 
mand for a C. B. I, enquiry? 
 

(Interruptions) 
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THE DEPUTY CHAIRMAN: We 
associate and say that it is deplorable. 
Now, Mr. Kuthiravattom  please con- 
tinue. (Interruptions) 

SHRI GURUDA'S DAS GUPTA 
(West Bengal)  Let me make it clear 
that it is not the concern of the lady 
Members of this House alone. Nor it 
is the concern of the Opposition alone. 
We, on this side, equally share, in the 
same degree, the intensity of their 
feelings that the honour, of the women 
should be protected in all manner pos- 
sible. The Government should take 
immediate steps to make an impartial 
probe so that the culprits are identi- 
fied and they are brought to book. 

THE DEPUTY CHAIRMAN: Now 
the whole House associates with this. 
What is there to add? 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh); I share the sentiments ex- 
pressed by Mr. Gupta. We also de- 
mand a probe. I would like to tell the 
lady Member that the CBI probe can- 
not be ordered by the Government 
of India unless it is asked for by the 
State Government. 

SHRI GURUDAS DAS GUPTA: We 
say that we want an impartial probe 
so that the culprits are properly iden- 
tified. Let it be put on record that the 
whole House is having the same feel- 
ing, not the opposition alone. 

SHRI THOMAS KUTHIRA VAT- 
TOM; It is no reported by them that 
four persons have been arrested but 
they are yet to be identified by the 
nuns at Gajraula. (Interruptions) 

THE DEPUTY CHAIRMAN: Some- 
body  is   on   his  legs. Let   him   speak. 

SHRI S. JAIPAL REDDY; Let me 
say this in fairness to the Chief Minis- 
ter of Uttar Pradesh, Shri ?, Mulayam 
Singh, that he ordered a probe, he took 
firm steps, he made a personal visit. 
He needs to be complimented for the 
steps  he  took. 

SHRI M. M. JACOB: Madam, it is 
not the question of the visit of the 
Chief Minister. The complaint is that 
the police record and the medical re- 
port have been tampered with. That is 
why a CBI enquiry is being asked 
for. There has been a tampering with 
the police FIR and the medical report. 

SHRI V. NARAYANASAMY (Poni- 
cherry); The probe should be by a 
sitting Supreme Court Judge. (Inter- 
ruptions). You are telling about a 
probe ordered by the Chief Minister. 
We want a probe by a Supreme Court 
Judge. 

THE DEPUTY CHAIRMAN: All 
right. Everybody has spoken and ex- 
pressed his concern. Now please take 
your seat. He has been speaking and 
you interrupted him. 

SHRI THOMAS KUTHIRAVAT- 
TOM; it is felt that the real culprits 
are still at large an the police is try- 
ing to cover up the matter. I, there- 
fore, request the Government to order 
a CBI enquiry into the incident. The 
whole episode, including the cover-up 
by the police and the doctors, should 
be investigated by a sitting Supreme 
Court judge. The Government must 
take adequate steps to ensure the 
safety of the Christian institutions 
which are providing service to the 
people. Steps should also be taken to 
prevent attacks on women. 

Recent Incidents of Massacre of Kan- 
jars    at  Mandawari, Rajasthan and 

Lynching-    to Death    of a Backward 
Caste Youth at Himmat Nagar 

Gujarat 

SHRI       SANTOSH BAGRODIA 
(Rajasthan): Madam Deputy Chair- 
man, I would like to inform the Gov- 
ernment and the House about a very 
unfortunate incident which happened 
on the black Saturday of 23rd June 
at Chiri ki Mor, a hamlet of Manda- 
wari village near Bagoi in Chittorgarh 
district of Rajasthan. That day, 
Madam, it was  early morning and it 


